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F. No.A-50050/99/2018-CESTAT-I)OR-DOR
Government of India
Ministry of Finance

Department of Revenue
***

RoomNo,5|5T:eN¢o#eF#gb:e£¥oTj

VACANCY CIRCULAR

Subiect:  -Silection  for  the  po-sis--o-f Melnb-e-r(s)  in  Good  and  Services  Tax  Api)eLLate
Tlrbdnal al / State Benches

I.    The  Goods  and  Services  Tax  Appellate  Tribunal  (GSTAT)  is  the  second  Appellate
Aithority establisbed under the Central Goods and Services Tax Act, 2017 ("bereinafter
referred to as CGST Act") to hear various appeals under the said Act and the respective
State/UT   GST  Acts.   It  consists   of  a  Principal  Bench   and  various   State   Benches.
Government has notified the Principal Bencb, to be located at New Delhi, and 31  State
Benches  at various locations  (as  mentioned in Annexure Ilo.  It is proposed to  fill  the
vacancies for Members (Judicial and Technical) of the GSTAT in the Principal bencb and
•the State Benches.

2.    Applications are invited for the following vacancies:

Post Bench # ot Posts Date ofVacaney

udicial Member rincipal and State cipal Bench - 1 1/04/2024
enches tates Bencbes - 62otal-63

echnical Member rincipal and State ncipal Bench - 1 1/04/2024
Centre) enches tates Benches - 3 1otal-32

echnical Member (State) rincipal Bench rincipal Bench - 1ota[-1 I/04/2024

'Total Posts 96

3.    Qualifications and Eligibility conditions: The qunLificatious, eligibility, salary and other
terns and conditions of the appointment of a candidate will be governed by the provisions
of the  CGST  Act  and  Goods  and  Services  Tax  Appellate  Tribunal  (Appointment  and
Conditions of Service of President and Members) Rules, 2023 qereinafter referred to as
"GSTAT Rules"). The sane are summarised in Annexure IV.

4.    Procedure  for  selection:  The  Gov         ent  shall  appoint  the  Members
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Technical)  on  the recommendations  of a  Search-Gum-Selection  Committee  ¢ereinafter
referred to as "Committee'). The Applications received would be scnrfuised with respect
to suitabhity of application for the posts having regard to the qualifications and relevant
experience of candidates. Shortlisted candidates may be called for personal interaction by
the Committee, if deemed necessary and proper. The Committee shall recommend a panel
of suitable candidates, on the basis of overall evaluation, to the Government to make the

appointments.

5.   Application procedtire:

(i)          Interested`    candidates     shall     apply     online     (httDs://estn.org.in/estatronline-
aDDlic8tion)   in   the   form   prescribed   in   Annexure   I   along   with   necessary
documents. Application submission will begin on 19.022024 and the last date for
subndtting applications is 5:00 PM on 31.032024. Applications subhitted through
any  other  mode  sball  be  liat)1e  to  rejection.  However,  in  case  of difficulty  in
uploading any document while making the online application, the document may
be forwarded by email by the last date to email suooorLestat@,estn.org.in , clearly
mentioning the online application number in the email.

(ii)        Applications by eligfole and willing officers (serving only) should be accompanied
with  a  certificate  to  be  furnished  by  the  employer/  head  of department  as  in
Armexure-II;

(iii)       A belpdesk facility ol 1-23093363 is also available during office hours (Monday-
Friday  9   am  to   5  pin)  or  altematively  for  support,   email  can  be  sent  on
suOcort.!zstat@)8stti.Or8.in

6.    No  TA/DA will be  admissfole  to  the  candidates  to  be called  for  interview/hteraction.
The candidates are required to make own arrangements.

7.    Advertisement  and  prescriibed  application  fom  can  be  dewnloaded  from  website  of
Department of Revenue Outtos://dot.gov.in/gstat+ecruitment ).

8.    Any  application received after due date or without necessary statements, documents and

#:#entsas_ondatvewhbeholefornorfuonat&£*v°;;;

qudeep Chandhay)
Under Secretary to the Govt. of India

Tele : 23095359

To'

1.   All Ministries/Department of Government of India -It is requested that the vacancy
circular may be given wide publicity in their attached & subordinate offices under them



2.   The Registrar, Supreme Court of India - with a request to give wide publicity to this
vacancy circular.

3.    The Registrars, all High Courts of hdia-with a request to give wide publicity in High
Courts and all District Courts under their administrative control.

4.    Chairman,  Bar  Council  of India  with  a  request  to  give  wide  publicity  in  all  Bar
Councils.

5.   The Registrars, all Tribunals covered under Tribunal Refoms Act, 2021
6.   Commissioner(Coord.),   CBIC   -   with   a   request   to   give   wide   publicity   in   all

organisatious and other field formations under their administrative control to facilitate
early and optimum number of applications

7.   Technical  Director,  NIC,  Department  of Personnel  and  Training,  Room No.  I I-A,
North Block, New Delhi with the request to post this circular on the DoP&T website.

8.   Section Officer (Computer Cell), Department of Revenue, with the request to upload
the vacancy`circular on the official website of the Department of Revenue

u,
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Annexure -I

Space for

photograph of
the candldate

APPLICATION FOR THE POST OF

(a)      JudicialMember
(b)     Technical Member (Centre)
(c)      Technical Member (State)

Indicate 3 (three) preferences for the place of posting Oocations as notified to be given
in drop down)

PERSONAL DETAILS :

1.    Name

2.   Date of Birth

3.   Category (SC/ST/OBcruR)

4.   Designationd'osition/Profession

5.    Contact Details

ResidentiaI
Sgncd]Ftory)(notPresent Permanent

Address:

MobileIThoneNo.

Emall:

obile and email address to be pre-filled based on registration details)

6.   Educational qualification (in reverse chonological order):

S.No Name of Degree Year of I)ivision/ Subject /
University / passing %of Specializati
Equivalent marks On

Institution obtained



7.   Work Experience: For the experience as employee, Employment record in chronological
order starting with present Employment, list in reverse:

(A) For the post of Judicial Member

i.       Choose  the  application  category  (Judge  of High  Court  or  District  Judge  /
Additional District Judge or Advocate) :

ii.      IfJudgeofHighcourt:

(a)    Total number of years as Judge of High court Including the period of
being an Additional Judge, indicate name of tlie High Court.

SI. No, Name of the mghCourt
Period of Service Judgeo,rufgeditiom]
From To

®)    Details of major and minor penalties imposed; disciplinary and criminal
proceedings pending, if any:

(C)   ¥::eEe°r:;:?i:#extin[8v::PeSi::e2:;teo:|P)I:icant including experience

(d)    Attach copies of 10 Judgments decided by the applicant.

iii.      If District Judge/Additional District Judge:
(a)  Total  number  of years  of experience  as  District  Judge  and  Additional

District Judge:

a) Details of Service as District Judge/Additional District Judge in support of
minimunrequirements:

Sl. No. Details of Post held
Place or Posting Period of Service

From To

(c)  Details  of major and minor penalties  imposed;  disciplinary and  criminal
proceedings pending, if any:

(d) Write up on adjudicating experience of the applicant including experience

1  Tax laws means goods and services tax law or any law relating to levy and collection of duty or tax on goods

orservices,orbothpassedormadebefore01.07.2017



in commercial and tax laws2  (Upto 250 words):

(e)  Attack copies of 10 Judgments decided by the applicant.

iv.       If Advocate :
v   (a)  Bar Council Registration number:

a) Date/Year of registration:

(c)  Total number of years of experience as advocate:

(d) Amunl Income:
•     Totallncome:
•     Total Income from profession of Advocate:

(attach last 5 years ITR viz AY 19-20 to AY23-24)

(e)  Details of experience as advocate:

S. No. Forum Oistrict Period Vlether Nature of
Court/ High involve work done
Court/Supreme experience (Crinrinal/Civil
Court/ in indirect ITaxatiol]
CESTAT/State tax? /Company
VAT (yes/no) Affairs/or any
Tribunals/Others'plsspecify) Others)

I.`rom TO

11111111111111111,1111_

(I)  Write-up on experience in handling cases involving intapretation of goods
and services tax law or an existing law3: qupto 250 words):

a) Attach copies of 10 Judgments argued by the applicant.

a)ForthepostofTechnicalMember(Centre)

(a)        Whether All India service or lRS (C&IT) ®ls specify cadre and batch):

a)        Total number of years of experience in Group A:

(c)        If AIl hdia service, number of years of experience is in the administration of
an existing law or good and services tax in the Central Government:

iTaxlawsmeansgoodsand§ervicestaxlaworanylawrelatingtolevyandcollectionofdrtyortaxongoods
or services, or both passed or made before 01.07.2017
3Existinglawmeansanylawrelatingtolevyandcolleftionofdutyortaxongoodsorservices,orbothpassed

or made before 01.07.2017.



(d)         Details of service torovide only relevant to Group A):

S.No Designation, Pay or Place of Department Period of
Scale of pay (Pay inPayMatrix) Posting Service

FTotn To

(e)         Details  of  major  and  minor  penalties  imposed;  disciplinary  and  criminal
proceedings pending, if any:

(D         Details of experience in administration/handling cases of goods and services
tax law or an existing law in the Central Government including adjudicating
experience preferably as appellate authority: (Upto 250 words):

(g)        Attach copies of 10 adjudicating orders, if any, passed by the applicant.

(C) For the post of Technical Member (State):

(D) Whether State Government Service or All India Service ®ls specify State,
Cadre and Year):

(a)        Total number of years of experience in Group A or equivalent:

(b)        If state Government service, specify whether the officer is above the rank of
Additional Commissioner OVAT) or the Additional Commissioner (State
Goods and Services Tax) or fist appellate authority notified by concerned
State: YesINo

(c)         Pay details, Period of service and Nature of work/experience ®rovide only
relevant to Group A or equivalent):

I   s.No Designation, Pay or Place of Department Period of
Scale of pay (Pay illPayMatrix) Posting Service

From To

(d)        Details  of  major  and  minor  penalties  imposed;  disciplinary  and  criminal
proceedings pending, if any:

(e)        Number of years of experience inthe administration of an existing law4 or good
and services tax or finance or taxation in the State Goverrment:

(I)         Details of experience in administration of an existing law or good and services
tax or finance or taxation in the State Goverrment including adjudicating

4 Existing law means any law relating to levy and collection of duty or tax on goods or services or both passed

or made before 01.07.2017.
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experience preferably as appellate authority: (Upto 250 words)

(g)        Attach copies of lo adjudicating orders, if any, passed by the applicant.

APPLICABLE TO ALL CANI)IDATES:
8.   Write up on major achievements:(Upto 150 words)

9.   Awardsthonours#ublications, if any

10. Affiliation with the professional bodies Institutions/societies/or ariy other body including

po litical ptry

11. Additional  information,  if any,  whicb  you  would  like  to  mention  in  support  of the

application for the post.

DECLARATION

1.   I certify that the foregoing information is correct and complete to the best of my knowledge
and belief, and nothing has been concealed/distorted. If at any time, I am found to have
concealed/distorted any materialinformation, my appointment shall be liable to surmary
terminatioD without notice.

2.   I certify that I meet the minimum requirements for the post applied for herein.
3.   I shall not withdraw my candidature after appearing for the interview or interaction, if

any.
4.   I shall not decline the appointment, if selected for appointment by the Appointment

Committee of Cabinet.
5.   I shall join within 30 days from the date of issue of order of appointment.
6.    I am aware that  in  case  I violate  any of the  conditions mentioned at  SI.No.3  to  5,  the

Government of India  may  debar me  for  a period  of three  years  for  consideration  for

appointment outside the cadre and in any Autonomous Body/Statutory Body/Regulatory
Body.

Place:
Date:

Signature of the candidate



Annexure -IT

CERTIFICATE 0F EMPLOYER

(To be furnished and signed by the competent authority or HOD)

i.           Name  of the  officer  (in
fun)       ,

2.            Father'sname    :

3.            DateofBirth      :

4.           Date of Retirement          :

5.            Date of entry into service:

6.            Service     to     which     the
officer   belongs   including   batch
/year/      cadre      etc.,      wherever
applicable:

7.            Positions held (During ten
preceding years (if redred, then ten
years preceding retirement) :

8.            Whether   the   officer  has
been placed  on the  agreed  list  or
list of Officer of Doubtful Integrity
(if yes, details to be given):

9.           Whether any allegation of
misconduct    involving    vigilance
angle  was  examined  against  the
officer during the last 10 Years and
if so with what result:

LO.          Whether  any  punishment
was awarded to the officer during
the last 10 years and if so, the date
of    imposition    and    details    of
penalty:

Ll.          Is        any        disciplinary/
criminal   proceedings   or   charge
sheet pending against the officer as
on    date   (if   so,    details    to   be
furnished)

S. Organisation Designation Administrative
No (name in & Place of / Nodal

full) Posthg Ministry /Departmentconcerned

From To



SN State Name0. No. ofBenches Location

(I)(2) (3) (4)
I dhra PradeshiharChhattisgarh I Vishakhapatnam andViiayawada

2 I Patna
314 I Raipur andBilaspurDelhi

elhiGujarat i
5 2 Ahmedabad, Surat and Rajkot
6 adra and Nagar Haveli and

Daman and DiuaryanaunchalPradesbJarmuandKashmir
789 II1 Gungram and Hi§sar

Shinda
Jarrmu and Srinagar

10111213 dakhJharkhandKinatde
1 Ranchi
2 BengalunEmakulumandTrivandruni

Kerala I
141516 bakshadweepMadhyaPradesh

1 BhopalMunbai,Pure,Thane, Nagpur,
Goa 3

17 abarashtra Aurangabad and PanajiCfuttackChandigarh&Jalandhar
1819 Odisha

1

''ab 1

2021 ChandigarhRaiasthan

122
2 Jaipur and JodhpurChermai,Maduni,Coimbatore and

Tamil Nadu 2
232425 duchenyelangana Puducbeny

1 Hyderabed
ttar Pradesh 3 Lucknow, Varanasj, Ghaziabad, AgraandPrayagraiDehradun

2627 ttarakhanddananand Nicobar Islands I2

Kolkata
28 Sikkim
2930 est BengalachalPradesb

i Guwdrti
31 Ssam Ai2awl(Circuit )
32 anjpur Agartala(Circuit )
33 eghalaya Kohima (Circuit )
34 izoram
35 agaland
36 ripura



12.          Is any action contemplated
againsttheOfficerasondate(if so,
details to be furnished:

Date:

quAnn AND slGNATURE)



Annexure -rv
I.    Qualirications and eligibility:

(a)JudicialMember:ApersonshallbequalifiedforappointmentasaJudicialMember,

if he-
•    has been aJudge of the High cout; or

has,  for a combined period of ten years, tieen a District Judge or an  Additional
-_-_ ____                     _

District Judge: or

•     has  been  an  advocate  for  ten  years  with  substantial  expenence  in  litigation  in

matters relating to indirect taxes in the Appellate Tritiunl, Customs,  Excise and

Service Tax Appellate Tribunal,  State Value Added Tax Trihaal, dy whatever

name called, High Gout or Supreme Court.

(b)  Technical  Member  (Centre):  A  person  shall  be  qualified  for  appointment  as  a

Technical Member (Centre), if

•heisorhasbeenamemberofthelndianRevenue(CustolnsandlndirectTexes)

S:ervice, Group A,

•     or.`of  the   All-hidia   Service  with   at  least   three  years   of  experience   in   the

administration  of  an   existing  law  or  goods   and  services  tax   in  the  Central

Goverrment,

andhascompletedatleasttwenty-flveyearsofserviceinGroupA.

(c)TechnicalMember(State):ApersonshallbequalifiedforappointmentasaTechrical

Member (State), if

•     he is or has been an officer of the state Goverunent

•     orari officerofAIl india service,

•    not below the rack of Additional Commissioner of value Added Tax or the State

goods and services tax,

•     or such rank, not lower than that of the First Appellate Authority, as may 6e notified

bytheconcemedStateGovemment,onthereeommendationsoftheCounciI,

andhascompletedtwenty-fiveyearsofserviceinGroupA,orequivalent,withatleast

three years  of experience in the  administration of an existing  law or the goods and

servieestaxorinthefieldoffinanceandtaxationintheStateGoverment.

2.   Salary and emoluments:

•     Basic salary: { 2,25,000/-(fixed)

•     For pensioners, the pay of such person `shall be reduced by the gross amount of pension



drawn by him/her.

•     Shall be eligible for reimbursement of house rent subject to a limit of rupees one lakh

twenty-five thousand per month.

•     Shall be entitled to the facility ofstaffcar or transport allowance.

•     Allowances and other terms and conditions of service @A, Medical etc.) shall be the

sameasapplicabletoCentralGoverrmentofficerscarryingthesanepay®resentlyan

officer at Pay Level  17).

•     Pension, Provident Fund and gratuity shall not be admissible for the service rendered

in the Tribunl.

•     Shall be entitled to thirty days ofeamed leave for every year of service.

•     Shall be entitled to eight days of casual leave every calendar year.

•     Central Governmeut shall be the sanctioning authority for foreign travel.

•     Leave  encashment  shall be  allowed,  subject to  the  condition  of maximum  allowed

encashmentunderCentralCivilServices(Leave)Rules,1972includingencashmentof

leaves from previous service.

•     Place of posting is subject to change/transfer as per the applicable provisions ofcGST

Act and GSTAT Rules.
`  3.   Other terms and conditions:

•     Minimum age prescribed is 50 years and Maximum age is 67 years.

•     hitial Appointment will 0e for a period of4 years (stoject to maximum age limit of67

years)andeligibleforre-appointmentforaperiodof2years.

•    Must be declared medically fit dy an authority specified tDy the central Government

•     Serving Officers  or  sitting Judges  shall  either resign or obtain voluntary retirement

beforejoiningtheTribunal.


